s CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BEMCH '»//0

Original Application No.2673 of 1326

-

New Delhi, this the 2Znd day of February, 1998

Hon ble Mr. N. Sahu, Member (Admny )
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CAge 37 vyears, S/o Shr
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Inspector, Lalitour, .
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(Ry Advocats Shrl K.M.R.PL1I1al) .
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Ministry of Raille
Board), New Delhi.

[AN]

The Divisional Railway Manager (P,
Central Rallway, Jhansi ~-RESPONDENTS

{By Advocate Shrl B.&. Jain) ;
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By Mr. M. Sahu, Mémber(kdmnv) ~
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Original Application the vrelisf

i

claimed is for a direction to have the applicant
i soreanad Tor absorption in Greu@ D service and if
} v found suitable Lo introduce his rname in Lhe
fa . @prrmpriﬁt@ place in the casual labour registgro A
l further direction is sought to T@engaq&“him‘againgt . !

future réquir@m@nt of casual Khalasi based on his

. total lsngth of casual service.

Y ‘ The. undisputad facts are that T

appllicant joined as & casual Khalasl on 19.12.1877 at

D ‘ - Jhansi Division. | As par the statement at page 3 of

1
i
i
i

the O.A, he had put in 1196 davs of casusl service

~from 1877 to 1989, The grievance of the applicant is
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that after he was discharged on 18.7.188% he was not

7 reengaged.  He was entitle

pthers in 1995-94, The S

the spplicant was nol 1in

“hls name

eligible for.

would not be

-

saraaning.

similarly omitted, One

matler

- Lal ¥s. Union of India & others.

The order of the respondents

name of the appll

casual labourers

the rules.

5r, DPO s

Rallway Est

to the Rallway

Master Clraular

an axtract of wnhi

Live Regl

strictly

hefore this

anlishment

N

cant in

has been

the applidant again

contrary

Béa”d‘s 3

dated 30.6.199Z on casual labourers

ch is ex

ister -~ T
Casunal Lar
enterad in

"
i

angagemant.

The Live

of

uﬁlt and

. \///’"L&bwur wal
s

"

Casual

Rzgister
Labour
also of

ting for

shown in tLhe

Court.in OA

Manual, Yolums

“urrﬁnf garvic@ at that time

Two obther  Knalasis

of them has taken up the
1459/94, Shri Mandhar
This was disposed

ion Bench dated. 8.3.1995.
this soreening test pangl of

quashe d and a dlr@u-¢uﬁ Was
at the sald scr&anna the

panalled and

and privileges accord e

counsel  for  the applicant
He sayvs that the order of

to Para 20868 of . the

=TT, He

instructions contalned in the

tracted below -
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he names of all Open Ling
mloyed in & lni should be
taer, bthe cnt|w beling mads
3 % of initial

Wwill be & running rescord

working in the partl ular
those discharged Casual
sngageméant
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sheorption - In dr inrm* up the 1list of
Casual Labour eligible 'to be. considered for
sereening, bhose borne o the Casual Labour
Register whnUEd he considered in the order ¢

g baser on total

s aguregate service.

view

4, in

s

chrough the
applicant’ s
place in the

the. number of  days.

vars 1977 Lo

;“}

the ¥

v

said casual labour

within four wesks

of this order. Once  his

;.

[l

labour regls

reengagement  as a oa

juniors and
For screening in

informed within six

pleadings on
name s

live ca

1989
reglster

From the

of the above and  after golng

record, I direct that

all be entered at
sual labour register considering

of service he had put in during

and his serial number in the

shall be intimated Lo him

date of receipt of a copy

A

name is  entered in the

ster, ne shall be considered Tor

ual lahour in prefersnce Lo all

the date of

a copy of this order as Lo when he shall be screened,
The O.4. is accordingly disposed of. - No costs
%\Q‘\J\J‘@”,‘/‘,/\J’— L\t\.ﬁ »
{M.Sahu)
Member {Admnv) .
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